AN Torqued’

10,

11

1z,

13.

14,

15.

16.

17.

ANNEXURE

Avast @')

Supder

Exhibit 1
{Work paper related to analytical procedure)
' l

Interest Calculation on NPA Loans
Jewellery Busingass Discantinuation w.e‘f.;; 15-Januay-18

Jewellery Business Security Receivable — l\wtice to be sentdy IRP team for recavery
a. ‘Satish Chand Aggarwal (JEWELS GHAZIABAD} -1674719

b, Surender Hans [JEWELS NIT FBD) ~ 1110000

¢. VeenaGupta JEWELS-KAROL BAGH) ~ 6300000

Imprest to staff (UAE Branch) - write off éntry reversed
Overseas Branch Closure Note is required'_ from Raju Bansal $i

NCLT Status to be provided from 1RP Tearh (Vijay)
' i

Qverseas Debtor — provision for doubtful i;iebts to made

D_quble ;Pay:":_'nent to Public Deposit partiesé— notice to be issued by IRF

Intaresﬁ on Public Deposits to be provider; at normal rate

Qube Cinema ledger (debit and credit bala':nces)— Mo adjustment and to be shown as it is
Balance of Sarv Prakash I_:)eweloper - Agra ;:Cinema - Legal Netice to be send by RP Team
Value I_.’gazaér Security Deposit reoeivablg tp be tf to creditor account against rent and net
balance to be cormpared with noticg perioi::l rent and amount shall be written off.

salary Difference — Due to Neem Salary [a ii31-:»:13 1o be provided to the auditors).
Comment on value bazaar stock written oﬁf shall be provided with proper justification
provision for doubtful debts to be made I

fteconciliation with 26 AS to he given.

Ind AS Provision reversal to be made throdlgh proper head.
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2,

-Galng neern Slnce the honourabie Nc}.T has- appornted IRP for the company to carry out
_the func’rion as mentloned under- Ins«olvegcv & Bankruptcy Code, Going Concern status of
.the company is questmnable Please explpln your view in this regard

Closure of ’\lalue Bazaar Operations Smbe operations of the xfalue bazaar segment has
peen dosed on 31“ March 2018, Ple_ase c'anfy_ the followmg

b,a

¢

i

Further justify the n:apltal loss. .

Stor:k amountmg to Rs. 8.65 Crore has been written off in the bouks Please justify with

suitable evidences 1
. : i

Frxed Assets havmg WDV amaounting } 10 Rs. 4.74 crores was sold on a consideration of Rs

14 Lacs Resu[tlng in caprtal loss of Ry, 4.60 Cr Please provide the asset wise sale details.”

Further Interior, Fmtures, eler:trical 'ﬁttmgs etc. having wdv of Rs. 4.61 crores wera

“written off. Please justify the basis of'wrllten off

There is security. deposut amountbng.to Rs: 3.39 Crreceivable from the lessor of value
bazaar. Further Rent autstanding to ihe lessor Is Rs 112 Cr. whether any full and final
settlement and termmatron letter with the parties has been signed If yes please provide
the, documents Where any full and final settlement,!termination ‘letter has not signed

) .please explaln the reooverabrhty of the secunty amou nr

._»\n qmount of Rs. 10.08 Cr is pa,vablq: _t_r.r operationai creditors. Please explain that how

‘the eame will be paid, Alse provide the details of claim submitted.

There is other pavab!e to emplovees f other parties. Please explain that how the same
will be pald Aiso prowde the detar!s of claim submitted.

l
What are the steps taken / 1o be takgh for the. recovary from the parties having debit
balanees mc[udmg advances to emplévees left i in the books. Alse provide the details of
_amount dQubtful for recmrery ’

_‘l_'hre'e &{ehicle_loan'.is rur_'ming in-value bazaar. Pleése_qrowde the physical exlstence of
tehidle and fosn status as on date,

‘Please provide the sale, purchase and Stock report from ginney software for Q4.

'Sinoe‘the"\r_a'lue hazaar aecounts: t:ea'm Aa‘s already left who will provide the recérds

Y

Klndly pcovfde the workings for-the belouf mentioned expenses aleng with 10 vouchers of
N higheét value each for respective segmeni

The Sewrity & House Keeping Expanses for FY 2017-18 are as follows:

a. Mar_ragement - Rs:33 991?18
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b. Cihema - Rs.10,12,65,986
¢. ValueBazaar - Rs.1,64,14,860

The Electricity 8 Water Charges for FY 2§17-18 are asfollows:

d. Management - PRs. 1,61‘:|,55,?08
e. Cinema - Rs.4,90,03,247

f. Value Bazaar - Rs.2,5%14,020

The Insurance Expenses for FY 2017-18 aire as follows:

g. Management - Rs.5,28{549
h. Cinema - Rs, 10,28,941

i, Value Bazaar - Rs. 529851

The Repair & Maintenance Expenses for. FY 2017-18 are as follows:

j. Management - Rs. 14,1297
k. Cinema - Rs.1,23{05,.866
. Value Bazaar - - Rs. 72,02,980

The Leéal & Professional Expenses for FY ©2017-18 are as follows:
I

m. Management - Rs. 1,22,}394
n, Cinema _ - Rs. 6,04,367
a. Value Bazaar. . Rs.9,99,398

The Miscellanacus Expenses for £Y 2017-18 are asfollows:

p. Management - Rs.14974
q. Cinema - Rs.18,21,046

r. Value Bazaar - RS‘B,M,%GB

The Telephone &-_Communimtion E_xpenst";s' for FY 2017-18 are as follows:

5. Management . - Rs.1,92,591
t. Cinema - Rs.10,95,189
u. Value Bazaar - Rs.17,45141

The Travelling & Convayance Expenses fof FY 2017-18 are as follows:

v. Management - Rs. 68110
w, Cinema - Rs.2757242
927

X. Valup Bagzaar - Rs. 42'42i

The Selfing & Distribution Expenses for FY 2017-18 are as follows:
y. Cinema - - Rs. 3?,75%171 .
z. Value Bazaar - Rs.28,26896
) '

The Advartisement Expenses for FY 20 17-i3 are as follows:
aa. Cinema - Rs.51,18{356
bb. Value Bazaar . Rs.19,60,555

Order in the matter of SRS Ltd for the FY 2017-18
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The Lease ‘Rent Paid for FY 2017-18 are gs tollaws:

= Management - Rs.2,00,79,716
dd. Cinema ; - Rs. 18 §2 13, 676
ee; Value Bazaar - Rs.9,36,08,562
3
Exhibit 2

(Work paper relate to seeking information related to fraud)

@ :

H Gma“ o Pankaj Bansal <svpassociates$3@gmail.com>

Adﬁance’adjustmént déta'ils-and confirmation required

‘Himanshu.Bhadsawale <himanshu bhadsawale@bookmyshuw com> Fri, Oct 12 2018 at 11:59 Nul
To: Panka| Bansal <svpassociates83@gmail.com:, Vishal Patil <vishal. patll@bookmyshow com:>
Cc: Naimish Mothreja <naimish. momreja@bookmyshow com=

Hi: Pankaj,
Vishal will chk and get back o you on below confirmation.
+ Vishal Pls chk and confirm

Thanks & Regards,

Himanshu Bhadsawale

[Quated téxt hidden)
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™ Gmail

Advance adjustment deta

&z

[ P g-ho
Pankej Bansal <avpassoclaesiifgmall.com:

ilé- and confirmation require

Panka) Bansal <gupassociatasAlgmal.coms
To: imanshu. bhadsawalediookmyshow.com

Dwar Sirmadam.

and sarvice chanes.

Fucther, thera Is a
books of SRS Lid

BV & Asegchates and Oawal Sunil & Company are audifing the inancial stalemants
finarcial yoay anding 2017-14 and wish to oblain detal i i
SRS Ltd during 15¢ guarier of the shid FY which had ko

debit balance amounting to Rz 11,33,032 in the

Man, Oci 3. 2018 at 3:15 Pk

of SRS Limiled for the
ls regarding to Re 50 crorea given 1o
b pefjusted againet futurs lickeet g0k, onling food sale

namdhiglrueenisrlainmmwuﬂinum
murd agresmant. Kindly
has baan sent In this

provide us tha current glatus of the dabil b I
mg'ard.wemwryfuﬂherspawon.

Regands,
Pankaj Bansal
+91 9811225951

Parkinf Bansat

with regards,

€A Panka] Kumar

SVP & Associates

Chartersd Accowntamt

1200, Mo Delhl House,2T,
Barakhamba Aoad,Cownaught Place,
fiaw Dalhi-110601

Tal. no.B1l-23243288,232726590

Mﬁcnpmmwmpeﬂudprbrwmudgnlngnfmma
Adihoug b

ha

-

Shoddywheveanyclaﬁﬁuﬂmpbaseiealtsetomnm

Exhibit 3
(Email sent to company )

M Gmail

1 massage

nces alongwith provisions for doubtful debts

&

Lo PR Une - R -G
Parika] Bansal <svpassociatesfi@pmall.com>

vSharma <vshammag@srsparivar.com>
To: P banaal PB Daryagany Rohil <gvpassociatess:

PFA

Tue, Oct 16, 2018 at 1:17 PM
3@grmatl.corn=, OSGC Audilor <guditor@oswalsudil.con>

4 stachments

mance to Craditora.xlex

= advance to employes. xiex
13K
Advance to Suppliers. xiex
18K

Trade Receivabla.xisx
27K

@
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Exhibit 4
(Audit Plan, Programme)

SRS LIMITED
Andit Progratame foe 205718
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Exhibit 5

(Work distribution statement)

RISV R

SRS LIMITED
Work Distribution - FY 2017-18
Anneyure
§.No. [Particulnr OS¢ [sV 2 |Joint Respunsibility

i [Carporate i Yes | Ne Mo
TIMOM Np | Yes No

3| Proiee Yes | Ne No
4|Value Baaer No | Yes No

5[TDays Yes | Mo Mo

é|Cinema No | Yes Ko

7| Jeweliary Yes | No Mo

§|\WT.Grooery Yes | Mo No

9lFixed Agset e | No Spgment wise
16 {Physisal verficahon & FAR Verification Yo | Re Sepment wise
11| Sesretarial Yes | Ne No
17|Loans Bank in stireipect Yes | No No
B3OTA No | No Joine

14 inventory Voluation Yes | No Scpment wise
14| Debtors/Creditors conlirmation No | Ne Segment wise
16| Statutory Lisbialities No [Yes All Segiment
17| Prowsioning for Exp, o | Ne Segment wise
15| Tncome Tax “p | No Jolot
19{Ssiary Yes | No No
26 |Notes to Accounts Wo | Mo Joint
21 [Audit Repart Wo | be Joint
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